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Welfare Fund on Kerala pattern with powers to the 
Co?struction Workers Welfare Fund Board to levy 
one per cent  of the construct ion cost on works 
undertaken by the Central Government and its agency 
to conform it with Article 285 of the Constitution. It 
has also been decided to incorporate a provision for 
providing temporary shelters to construction workers 
coming  f rom ou ts ide .  Si r ,  moreover ,  t he  State 
Government shall have also powers to frame rules 
f o r  cons t i tu t ion  of  the Fund  and  i ts 
admin~stration . . . (  Interruptions) . . .  

SHRl A.C.  JOS : Sir, that does not form part of 
the Question. 

MR SPEAKER . As far  as the construct ion 
workers are concerned. the Bill is coming before the 
House You can have a long discuss~on on that. 

DR T. SUBBARAMI REDDY : Sir, I must get an 
opportunity to speak on this. 

MR SPEAKER : Question No.24. 

DR MURLl MANOHAR JOSHl : Sir, let Question 
No.24 and Question No.27 be  taken up together 
because they are more or less on the same subject. 

MR SPEAKER : Yes, Ques t ion  No.24  and 
Question No.27 will be clubbed together. 

Prasar Bharti Act, 1990 

'24 SHRl SANTOSH KUMAR GANGWAR 
SHRI E AHAMED 

WIII the M ~ n i s t e r  of INFORMATION AND 
GR'JAGSASTING be  pleased to state 

ra) whether the Government propose to amend 
the Prasar Bhartl (Broadcasting Corporatlon of Ind~a)  
Ac! 1990 .  

i b ~  ~f so. the deta~ls  thereof; 

! c )  the tlme by whlch 11 1s l~kely  to be amended, 
a P d 

Id) the detalls of the amendments proposed to 
be rr,adeT 

[ E n g l i s h ]  

THE MINISTER C)F CIVIL AVIATION AND 
Ml1:tSTER C)F INFORMATION AND BROADCASTING 
ISY91 S M IERAHIM) cat to l d j  Certam changes, 
inter-a;~a In the proposed organlsat~onai structure 
o f  :he Corporat lon.  as envisaged In the Prasar 
Bhara:~ A c t ,  1550, may be required m the light of the 
rapidly changmg Qroadcasllng scenario because of 
~ncreased lnternatlonal satellite broadcastmg In this 
par! of !Cle world A three member Expert Group has 

been conslltuted on 28.12.05 to  review the provisions 
of t he  Prasar  Bhara t l  Act and  t o  make 
recommendations. Further action would depend on 
the outcome of the recommendations of the Group. 

Cancellrtlon of Telecrrt of 
"The New8 Tonight" 

'27. DR. MURLl MANOHAR JOSHl : 

SHRl SRIBALLAV PANlGRAHl : 

Wi l l  the  Min is te r  of INFORMATION AND 
BROADCASTING be  pleased to state : 

(a) whether telecast of the programme "The News 
Tonight" was cancelled by Doordarshan on June 14 ,  
1996; 

(b) If so,  the reasons therefor; and 

( c )  the ac t ion  taken  against  the  d e f a u l t ~ n g  
officers? 

THE MINISTER OF C lV lL  AVIATION AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI C.M IBRAHIM) : (a) Yes, Sir 

(b) The programme could not be  telecast slnce 
the tapes were received too late from MIS NDTV to 
preview. 

(c) Does not arise 

[Trans la tion J 

SHRI  SANTOSH KUMAR GANGWAR . Mr 
Speaker, Sir, it appears that the in ten ton  o l  the 
Government about implementing the Prasar Bhartl 
Bill is not clear. The previous Government should 
have Implemented it promptly but i t  d ~ d  not cons~der 
~t This Bill was passed by the Parl~arnent In 1990 
and hon President had glven h ~ s  consent to it on 12 
September 1990 and thereafter it was consigned to 
dustbin because the then government and ru l~ng  party 
had used 11 as a mouth piece Thirty four M Ps In 
1994 and  5 3  M.Ps in  1995 had  wr i t ten for 11s 
implementat~on. 

That IS why  the s t and ing  Parliamentary 
Committee whlle criticising it had observed that the 
Government has adopted a dilly-dallying pollcy Later 
on, the H ~ g h  Court of Calcutta gave its verdict and 
s a ~ d  that 11 should be implemented by 1995 But the 
Government has not paid its attention towards i t .  The 
consequence is that a three member expert !earn 
was constltuted on 28 12 95 At present, Electron~c 
med~a  IS on the threshhold of good expanslon In the 
country as well as outside but the situation In l n d ~ a  
is worsening so much so that people do not want to 
see Doordarshan programmes. They are dependent 
on Zee TV or other channels lor news and tend to 
rely on what a delivered on these channels At tlmes, 
we are faced with very difficult sltuatton I would hke 
to know from hon Minister through you, as to who 
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were the three members in the expert committee 
consti tuted on 28.12.95? What was their term o f  
reference afld by what time they were supposed to 
submlt their report. 

h 
SHRl C.M. IBRAHIM : This was a three member 

t eam.  Hon .  Sengup ta  jee was  i ts  
chairman..(Interruptions) They should have submitted 
their report by the end of July. They have asked for 
extension for the second time and we have given i t .  
I want to tell the hon. Member that the present U.F. 
Government is committed to it and it is also in our 
programme to bring the Prasar Bharti Bill with full 
au tonomy a n d  as  soon  as the  repor t  is made 
available, we will talk to the parties from both sides 
and with their suggestion in mind, efforts will be  
made to put forth a bill In the House 

SHR l  SANTOSH KUMAR GANGWAR . Mr .  
Speaker, Sir, this questlon is very important and so 
many people will llke to ask their questions In this 
regard Therefore, I want clarification on two-lhree 
pomts briefly. As far as my information goes, its report 
was to be  submitted wlthln three months latest by 
March But you have s a ~ d  about 'by the end of July'. 

SHRl C M IBRAHIM . We have extended 11 

SHRI SANTOSH KUMAR GANGWAR : I want to 
know whether its interlm report has been recetved? 
Flnally. I want to ask whether you could give a dead 
i ~ v e  for ~t You all must be knowlng the period by 
w h ~ c h  your government IS going to last. Therefore, 
you can do something before that If you glve a 
d e f ~ n ~ t e  date in this regard, then it will be very good. 

SHRl C.M. IBRAHIM I1 IS right that we have 
extended it by the end of July. The problem is that 
more than 40 thousand workers are working In the 
Doordarshan and All-lndla Radto, they too have got 
some ~ s s u e s ,  they  wan1 to Inc lude them In lt 
Therefore, we have s a ~ d  that 11 is better if you give 
it by the end of July If the report IS submitted by the 
end of July then we wlil try to implement thls Act as 
soon as possible and as a Mlnlster I want that 

[Eng l ish ]  

The United Front Government w ~ l l  deflnllely get 
the credlt But ,  as a M~n ls te r  I will also get the 
credlt ( I n re r rup r~ons )  

[Translatron] 

SHRl SANTOSH KUMAR GANGWAR . But flx up 
any date 

l E  n g l ~ s h ]  

SHRl E AHAMED Sir, when the Prasar Bharati 
Act came Inlo force, there was only one national 
network, Doordarshan Now, as has been polnted 
out by the Minister h ~ m s e l f ,  a number o f  other 
nelworks, satell lter and everything came Into belng. 

I want  t o  know as t o  how t he  Gove rnmen t  i s  
visualising to include these segments of the electronic 
media also to f ind a place in the Prasar Bha ra t~  
Act. 

There was a judgement by the Supreme Court 
concedlng the right of the public. The new airwaves 
belong to the public. Also there is a mention o f  the 
represen ta t ion  of t he  pub l i c  i n  t he  r egu la to r y  
measures of the electronic media. 

I would like to ask the hon. Minister, having glven 
the extension to the Expert Committee, whether the 
Government  have  made  any  r e fe rence  t o  t he  
Committee to look into these facts in the l ighl of 
Supreme Court Judgement with respect to this media 
regulatory position. 

SHRI C.M, IBRAHIM : Definitely the Commlltee 
will look into this We have completely thought of 11 
also. That is why I have clarified it earlier itself. After 
receiving the Report of the Committee, we will keep 
in view the Supreme Court Judgement, all shades of 
opinion from all walks of life, plus all the polit ical 
par t ies  and  a lso the  op in i on  of t he  wo rke rs .  
Everything will be consolidated, Then only, we w ~ l l  
bring a Bill before the House. 

[Translat ion]  

DR. MURLl MANOHAR JOSHl [Allahabad) Mr 
Speaker, Slr. I would llke to ask about questlon No 27 
clubblng together with questlon No.24 because both 
the auestlons are almost slmilar. 

[E ng /is h ]  

MR. SPEAKER . It is clubbed together 

[Transla t ~ o n ]  

DR. MURLl  MANOHAR JOSHl . My quest lon 
related to "The News Tonight" programme f ~ x e d  tor 
June 24. 

[ E n g l ~ s h ]  

The Ques t ion  i s :  Whether  te lecas t  of I h e  
programme 'The News Tonight' was cancel led by 
Doordarshan on June 14, 1996, if so, the reasons 
therefor; and the action taken against the detaultlng 
ofllcers? 

[T rans la t~on ]  

Hon'ble Mln~ster has repiled to this questton as 
"Yes Sir" it means you have cancelled thal programme 
but your other reply IS- 

[ E n g l ~ s h ]  

The programme could not be telecast slnce the 
tapes were r ece~ved  too late from MIS NDTV l o  
preview The answer given for part (c) o l  the Ques l~sn  
IS, "Does not arlse" 
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[Trans la lion] 

The rep ly  g iven  b y  t h e  hon 'b le  M in is te r  is 
r i d ~ c u l o u s  and  wrong .  The  Government  has put  
censorship on Doordarshan, this is the proof of it. I 
woirld like to ask whether it is not a fact that on the 
same day i.e, on 14th June a programme produced 
by N .DT.V  was telecast on DD-3 but later on  it was 
cancelled at night due to some comments which were 
inconvenient to the Government? Is it not a fact that 
you had received the tape 15 minutes before the 
f ~ x e d  time and inspite of that you got it cancelled? 
Therefore, I would like to know from the Government 
whether the statement given by  Shr i  Hegde was 
erased or expunged completely from the tape and 
the comments given by Shri J H .  Patel who is the 
Chief M~nis ter  and belongs to your party, were also 
expunged f rom it and the statement of Shri  B ~ j u  
Patnaik was also expunged? During the telecast of 
that programme in H ~ n d i  you got it telecast by ed~t ing 
and m a k ~ n g  some additions and alterations to the 
s t a t e m e n t  of S h r l  H e g d e  b u t  i n  the  Eng l i sh  
Programme it was completely expunged You knew 
that the comments of S h r ~  Hegde, Shrl Patel and 
S h r ~  Bi ju Patnaik were inconvenient to your party 
and  your G o v e r n m e n t  Tha t  IS why you  got  it 
expunged? 

I would l ~ k e  to know whether the tape conta~ned 
such comments or not and the exact time when the 
tape was recewed in Mandi House? 

SHRl  C . M  IBRAHIM , Mr  Speaker ,  Sir ,  the 
Member IS a senior hon'ble Member whom I cons~der  
my Guru 

DR MURLl MANOHAR JOSHl . If ! have a few 
more p u p ~ l s  l ike y o u  I w ~ l l  b e  
nowhere (Interrupt~ons) 

MR SPEAKER : Please listen. 

SHGl C M IBRAHIM Mr Speaker. Slr, he has 
z s ~ e d  whether t h ~ s  s e r ~ a l  was telecast at 9 1 5  P M  
o! not? Sir, before telecast of !hese ser~a ls  a chart 
IS >repared In which t ~ m e  of telecast IS glven This 
IS gzne In all cases and not only In case of NDTV 
Rcn down IS started at 11  A M for all the Cassettes 
rece~ved and flnal run down takes place at 6 P M  
comple:e scrlpt should reach the offlce by 7 P M  and 
the time for arrlval of tape 1s '2 P M  I e one hour 
b e b r e  !be telecast of the programme 

au! tcle tape In q u e s t ~ o n  was recelved In the 
offlce a t  9 35 P M  There 1s a p o l ~ c y  that the tape 
s h r i ~ l d  reach the o f f~ce  before one hour Two tapes 
w s p e  received that day and IT IS to be ensured In the 
firsf tape !hat there should ns l  be any defamatory 
corrme?ls In the raps as per p r ~ l ~ c y  Tplere should not 
be anytkng else In. thb 'ape whlch IS ~nconven~ent  
to  anyone A person  has  to per form hts d u t ~ e s  
rincerbly As far as censor IS concerred, the news 
pertalnlng to the person ab3ut whom the polnt has 

b e e n  r a k e d ,  h a s  a l ready  b e e n  t e l e c a s t  o n  
Doordarshan  at  8 .30  P.M. a n d  9.30 P.M.  news 
bulletins. When we d id not get that news censored 
during these news bulletins o n  Doordarshan then 
why we would have got It censored at 9 P,M, news? 
You sa id that  they shou ld  not  have made such 
comments. If I say in the House that a point that 
Doordarshan does not want to telecast, why I should 
disclose It as a Minister. If you have any doubt about 
it then. 

[English] 

As a Minister I will place the entire records before 
the Hon. Speaker because I am above suspicion Till 
today I have made it a point as a Minister to see that 
no oral instructions will b e  glven to any officer 

[Trans la l ion] 

We h a v e  e m p o w e r e d  t h e m  t o  se lec t  the  
programmes or news. This happened one month ago 
That tlme, I was staying in Bangalore. Next day I 
came to know through newspaper that the hon'ble 
Minister has got it cut by issuing instructions We 
glve autonomy In regard to telecast of the news If 
we try to conceal any fact, curiosity will Increase to 
know the factual position. I would hke to make ~t 
clear that it is a fact that Doordarshan had taken that 
dec is~on to expunge some objectionable words from 
the statement 

DR MURLl MANOHAR JOSHl , Mr Speaker. Sir 
there were severa l  ob ject ionable remarks In the 
programme sponsored by DD-3 and NDTV As soon 
as those remarks were put before you, you ordered 
to cancel that programme to be telecast at n ~ g h t  If 
you thlnk that the programme was cancelled due to 
late a r r~va l  of tape then it could have been telecast 
in I h e  next bulletln And if you are so transparent 
about lt that you want to place It before the Speaker 
then  w o u l d  y o u  show tha t  p r o g r a m m e  t o  I h e  
Parliamentary  committee^ The second thlng IS that 
what are your views about the ed i t~ng  done In the 
statement made by Shrl Hegde for the programme 
"Aaj Tak" 

SHRl C M IBRAHIM . Mr Speaker, Sir, there were 
some derogatory remarks In the news programme 
" A ~ J  Tak" and those remarks were expunged by tho 
o t f~cers  

DR MURLl  MANOHAR JOSHl May I know as lo  
whe ther  y o u  h a v e  any  g u ~ d e l l n e s  In r e g a r d  to 
derogatory remarks 

(E  n g h  h )  

MR SPEAKER Dr. Joshl, let h ~ m  answer now 

[Translat~on] 

SHRl C M IBRAHIM We have guldel~nes Ptof 
Saheb. 11 you a r k  me about derogatory ru ler  l o  l lnd 
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out as to which words are derogatory one then what 
can I say about It. 

DR.  MURLl MANOHAR JOSHl : I am aware 01 
that but I want to know the criteria followed by your 
department for considering a remark as derogatory. 

SHRl C.M.  IBRAHIM : The code in this regard 
was made long t ime back.  They have been doing 
their work as per this code. This has not happened 
for the first t ime. Such a thing has happened earlier 
seven times. 

D R .  M U R L l  M A N O H A R  JOSH1 It might  
happened earlier also? 

SHRl C M. IBRAHIM If it happened earlier also, 
what was the reason thereof? I was not a Mlnister at 
thal tlme It has happened seven tlmes slnce 3 5 .  
54 (Inrerruplions) 

DR MURLl MANOHAR JOSHl But at that time 
those remarks were not passed by S h r ~  H e g d e  Shri 
Patnaik and Shri Patel This 1s the bas~c  t h ~ n g  You 
have got 11 out deliberately ( Inlerrupl~ons) 

[English] 

SHRl  SRIBALLAV PANlGRAHl (Deogarhr Mr 
Speaker Sir, In the reply 11 has been mentioned by 
the hon Minister that because of the non-receipt or 
non.arrival of the tapes the programme had to be 
cancelled This seems to be r id~culous particularly 
in the context of the allegations involved because 
these tapes reportedly dealt w ~ t h  some Internal feud 
o l  the r u l ~ n g  party, the Janata Dal Therelore, some 
suspicmn 1s bound lo  be there Particularly, I would 
hke to know from the hon Minlsler when this matter 
was r a ~ s e d  w ~ t h  him by the Press. 

I have  go1 the Press c l lpp lng here He had 
prcirnlsec! a top level ~ n q u ~ r y  ! would l ~ k e  to know 
whether such an lnqulry has been heid or not What 
are the t~ndlngs of the Inqulry about thase who have 
been  tound gu1lIy7 What act lon has been taken 
against them? To make i t  quite transparent, slnce it 
involves allegations ~nvoiv ing top people In the rullng 
P a l l  and  the Governnient ,  I would 11ke to know 
whrtthbr he IS prepared lor a House Commlttee Inquiry 
intc: this 

SHRl  C M IBRAHlM Sir after comlng f rom 
Bangalore I asked my D ~ r e c ~ o r . G e n e r a ~  lo  submit 10 
nre the de ta~ led  report a s  to why this Pas happened 
immed~ately, w ~ t h ~ n  24  hc'urs he sent me the report 
sta!lng that to1 such anu s ~ c h  relisons h e  have laken 
thl:, step When I lound lha l  they %ere within Ihe 
pu!v~ow of the~r  r ~ g h t s ,  I acceplad the! '  Action There 
1s no question 01 taking any acllon 

SHRl SRIBALLAV PANlSRAti I  Wnnt action has 
been taken? 

SHRl C M IBRAHIM Thelo IS no questmn 01 
taking any ectlon becauss, tre has upheld the dignity 

o l  our Doordarshan, Instead of congratulating h ~ m ,  
why should I take action agalnst h ~ m ?  

DR. MURLl MANOHAR JOSHl . You are talklng 
o f  the  d ign i t y  of D o o r d a r s h a n  a n d  a b o u t  
transparency of the Prasar Bharti. What about your 
commitment for  m a k i n g  t h e  P r a s a r  B h a r t l  
autonomous?. .(Interruptions) 

SHRl SRIBALLAV PANlGRAHl Sir, I have asked 
a pointed question and h e  has given on  evasive 
reply 

MR SPEAKER I thlnk the Mlnlster has r e p l ~ e d  

SHRl SRIBALLAV PANlGRAHl . Sir, I need your 
prolectlon 

MR SPEAKER He has s a ~ d  that he has got the 
report He got the enquiry done and anybody was 
found at lault So,  where is the questlon of taking 
any action? Let us listen to the former lnformation 
and Broadcastrng M ~ n i s t e r ,  Shr l  P Upendra The 
former Information and Broadcas t~ng  M ~ n i s t e r  w ~ l i  
enhghten us a l~ t t le  more 

SHRl SRIBALLAV PANlGRAHl I would llke to 
know whether he IS prepared for a House Commlttee 
probe 

[Trans tatran! 

P i iOF OM PAL SlNGH NIDAR' Mr S p e a ~ e r  
Slr. I would ! ~ k e  to ask the hon Minister whethe* 
Doordarshan has any dignity? If Doordarshan has 
any dlgnlty then I would like to know what IS l ha l  
Doordarshan whlch is without d ~ g n ~ t y  

[Eng 11s h )  

SHRl P UPENDRA Sir. 11 is very untortuna!e 
that :he Prasar Bhar!~ Act whlch was passed with 
rare lrnantmlty In the Parliament after a natlonwlae 
debate, has not been ~mplemented during the last 
six years At that time the prlrne concern was aboirl 
the alrtonomy of Ihe electronic media Subsequently 
the  Minister ca l led  a meet ing  to  c o n s ~ d e r  the  
amendments lo  the Act Some o l  us were present I ?  

that meeting We approved those mlnor amendments 
Now,  the M in is te r  a lso  is t e l h n g  tha t  s o m e  
amendments are requlred B u t  I feel.  In vlew of tPe 
drast ic changes whlch have come about  In the 
electronic medla scene, more amendments are not 
enough N o w  the whole Act has lo  be rev:sad So 
some of us me! an3 sl ;ggested !hat a y e #  
cornprehens~ve Broadcast~ng Bill b e  brslrght be!sre 
the Par l~amenl  to cover not only the Doordars9a- 
and A I R but also !he satellite TV, the cable ne?%h.ork 
and also, 111 vlew of the Supreme Court Judgeme?: 
the uplinkmg faci l l t~es and all that All these aspsc!s 
have to be covered in the Act Br l ta~n  has passea a 
comprehens:ve Broadcas t~ng  Act W e  prepare3 a 
model B ~ l l  and sent 11 to the Prlme M ~ n l s t e r  and 
predecessor Mmlsters also 
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I would l ike t o  know f rom the hon.  Minister 
whether he has seen that draft Bill which we have 
prepared and sent to him, or not, and whether he is 
thinking on those lines. I would also like to know 
whether a comprehensive Broadcasting Bill wil l be 
brought before the Parliament or is he merely going 
to tinker with the amendments to the Prasar Bharti 
Act which is not relevant, in my view, in the present 
context 

SHRl C.M IBRAHIM : Yes, Sir. I agree with what 
he has said I have already said that I am waiting for 
the report of the Committee. Once the report is 
submitted, I shall consider all the points mentioned 
by the hon. Member. 

SHRl P. UPENDRA . We suggested something 
else, that is, bringing up a new comprehensive Bill. 

MR SPEAKER : The question is whether you are 
thinking of going into the amendment of the Act as 
it exists today or whether there is any rethinking for 
comlng up wlth a comprehenslve Broadcasting Bill. 

SHRl C M ,  IBRAHIM Sir what I have said is 
that we might consider b r~ng ing  up a comprehensive 
Bill Once the report is presented, we would hke to 
have  a d ~ s c u s s ~ o n  again and  I want  to  involve 
everybody in this 

SHRl  P. UPENDRA . What are the terms of 
r e f e r e n c e  of tha t  C o m m ~ t t e e  tha t  w a s  
appointed? . .  flnterrutprons) 

MR SPEAKER You have put your quest lon 
already Why are you again asking' 

( Interrupt~ons) 

SHRl E AHAMED . The Comm~ttee IS cons~derlng 
the amendments to the Act How wlll the Government 
be able to brlng a comprehenslve BIII' You say the 
Government should make up its mind That is the 
p c ~ n !  

MR SPEAKER . You do not suggest The M~nister 
knows nls job. Why are. you suggestmg 7 

( Inlerrupr~ons) 

SUFI C M IBPAHIM Sir, I have taken note of 
the suggestton 

SHF,i ROOPCHANC PAL Sir, in the reply I! has 
been stated that an expert group cons~st lng o f  three 
Members IS to submit a report and the future of the 
Prasar Bhars!~ Act w ~ l l ,  to some extent depend on  
the recsrnmendations The Supreme Court has glven 
the : u d ~ e m e n t  tna! the arrwaves are a public property 
Tha! was a n~stcr lc  judgement In the light of t h ~ s  
ano aisc In the l ight ct the rap id t e c h n o l o g ~ c a l  
c r a n g e s  that  a re  takircg p l a c e  In ~ n f o r m a t ~ o n  
teCbmlogy and cornmul~cal lon techr.r,logy a large 
number of people have been perslstentiy demandlng 
that the Government should have a qational m e d ~ a  
p o l ~ c y  b e c a u s e  a g o o d  n b n b e r  o f  d e v e l o p l n g  
couctrles. far too Inferlor In many areas cf technology 
to l n d ~ a  are also having thelr own national media 
policy In response to the persistent demand made 

by  the responsible quarters and  also by  severa l  
M.Ps., the Ministry has set up a sub-committee. 

MR SPEAKER : Please ask the questlon. Do  not 
go into the history. You know the hlstory so much. 

SHRl ROOPCHAND PAL : Yes sir I am coming to 
that. That sub-committee was chaired by two Ministers 
belonging to the U.F. Government-first by hon. Shri 
P. Chidambaram and subsequently by hon. Shri  Ram 
Vilas Paswan. They had  submit ted a report with 
comprehensive recommendat ions re la t ing to  the  
satel l i te channel,  Prasar Bharat i  autonomy, pr int 
media, film media and many such things. On 29th of 
March this year the report was submitted to the then 
Minister of Information and Broadcast ing and our 
present hon. Speaker. 

May I know from (he hon.  Minister as to what 1s 
the response of the Government and whether any 
study has been made and whether the Government 
is ready to accept the report and prepare legislation 
in the light of these recommendations? 

SHRl NIRMAL KANTl  CHATTERJEE : Wil l  the 
former Minister answer' . . . (  In ter rupl~ons)  

SHRI C M IBRAHIM I have already made it 

clear that whlle bringing the Bill before the House 
we will incorporate a l l  the v lews  to  upho ld  the 
prestlge of both A l R .  and Doordarshan 

[Translahon] 

Yon Member, S h r ~  Upendraji has sald that the 
scenarlo has undergone a change There is Supreme 
Court's judgement Doordarshan and All l n d ~ a  R a d ~ o  
workers are Government servants who do not want 
to become Corporation workers T h e ~ r  views have 
also to be incorporated in l t  because we have also 
to keep In mlnd the problem of fltty thousand workers 

Secondly. we are solvlng the problem arismg on 
the earth but 11 can also be considered as to what 
can we do for things reachlng through satellites' Do 
not thlnk that all t h ~ s  will be done by the United Front 
Government It would be better I! these thlngs are 
d o n e  unanimously It IS  l n d l a n  c u l t u r e  a n d  11 
symbol~ses-lndla Therefore, I want to introduce fhis 
Bill with the consensus of the House 

SHRl ROOPCHAND PAL (Hooghlyj  I Nan1 to 
know whether the Government 1s aware of any such 
report What IS the reaction of the Government' 

SHRl C M IBRAHIM i think you want the answer 
In Engllsh 

Sir, I have understood what the hon Member 
has said. As far as the Supreme Court judgement 1s 
concerned, we are lookmg Into 11 

MR SPEAKER The specltic questlon 1s on  the 
report of the Committee headed by Shri Paswan on 
media policy That IS what he is asking 



SHRl SARAD PAWAR : It was submined to Shri 
P.A. Sangma. 

SHRl C .M,  IBRAHIM : Sir, I have given it to the 
Ministry to evolve It and after getting the said expert 
Committee's report and keeping in view the Supreme 
Court judgement and also the views of workers we 
will take action. We have to involve all It should be 
a comprehenslve one. Based on one report I cannot 
take any decision. 

MR SPEAKER : M e e n a j ~ ,  I called your name but 
you were not present In the House. (Inferrupt~ons) 

SHRI BHERU LAL MEENA I have also to ask 
something. 

MR SPEAKER Meenall, I called your name but 
you were not present In the House 

[ E n g l ~ s h l  

PROF P J  KURIEN Slr. I am raising a questlon 
w h ~ c h  should be a matter of concern for all 01 us 

L Today, there is not only Doordarshan bgt also various 
other pr ivate networks Most of the programmes 
shown by these prlvate telev~sion networks are alien 
to our culture and t rad i t~on These programmes are 
so det r~menta l  to our na t~ona l  Interests also lhat I 
have no doubt that continuance of these types of 
p r o g r a m m e s  th rough  the  electronic medla w ~ l l  
certainly have adverse ettect on our future, especially 
the youth of our country because most o l  these 
programmes are allen to our culture 

MR SPEAKER We are not talklng on the polnt 
of plogrammes 

PROF P J  KURIEN SII, what I am comlng to IS. 

s l n c e  t h e  G o v e r n m e n t  IS contemplating a 
corr iprehens~ve Act- the Prasar Bhara t~  Act . I am 
only a s k ~ n g  the Government whether they are aware 
of thls problem and whether they have got any plan 
to see that through the Frasar B h a ~ a t i  Act, some 
control should be enforceable on these networks so 
lha l  the krnd of c u l t u ~ a l  Invasion at least to a certain 
extent, be got rld of 

S H R I  C M IGRAHIM S ! r ,  I have a l ready  
answered t h ~ s  questlon ! have told that at the tlme 
of b r l n g l n g  the  P ~ a s a r  R h a r a t ~  B i l l  be fo re  the  
Par l~ament ,  we w ~ l l  definitely keep In vlew all these 
aspects  In r e l a t ~ o n  to whichever  c,hannels and 
whrchever waves are comlng to l n d ~ a  

MR SPEAKER Sushmali 

MR SPEAKER I request the hon Mernhers not 
lo dlsturb the tormer Intormation and Rroadcastlng 
Mrnlster I would allow ono more lornler Mmlster to 
speak 

[Trans la tion] 

SHRlMATl SUSHMA SWARAJ : Mr. Speaker, Sir, 
I would like to thank you for promising an opportunlty 
to e a c h  an,d every  fo rmer  I n f o r m a t i o n  a n d  
Broadcasting Minister to ask supplementary question 
Perhaps, it is a brotherhood gesture slnce you are 
also a former Information and Broadcasting Minister 
The hon. Information and Broadcasting Minister o f  
the  p resen t  G o v e r n m e n t  h a s  r e i t e r a t e d  our 
commitment to implement Prasar Bharat i  But h ~ s  
gesture shows that instead of according autonomous 
status to  Government  med ia ,  h e  wants t o  have  
complete grip over it we have two examples In thls 
regard .  One has b e e n  m e n t i o n e d  b y  D r .  M u r l ~  
Manohar Josh1 In his question as to how he censored 
'The News Tonight '  because  of an lnconven len t  
remark. Secondly, through you, I would like to Inform 
the hon Informat~on and Broadcastmg M ~ n ~ s t e r  that 
the Committee mentioned by him on Prasar Bharatl. 
was to present 11s report on March 31, but so  fa!. ~t 
has not  presented even i ts In ter im repor t  The  
commlttee, durlng my tenure, had asked for extension 
but ! told the commlttee to present ~ n t e r l m  report 
f~ rs t  I had called three members for meetlng, then I! 

was to be decided whether extens ion should b e  
glven or not and 11 11 IS to be glven, upto what trme7 
Why d ~ d  you decide to grant extens lon t i l l  July 
reversing the prevlous declslon? 

SHRI C M IBRAHIM Mr Speaker, Sir. I have 
already replled to the Ilrst part that I belleve In Prasar 
Bharat~ and not In Censor Bharatl Secondly, so tar 
as the lnterlrn report is concerned, you too would 
have seen 

SHFilMATl SUSHMA SWARAJ . When ~t was n?! 
presented, how could I see? 

[Eng l ish ]  

They have not submitted any in ter~m report as 
Yet 

SHRl C M IBRAHIM I want.  I will not belleve ~n 
piecemeal 

If they want to submit report, they w ~ l l  have :s 
submlt the complete report and not In parts b e c a ~ s e  
I! will not serve any purpose 

SHRlMATl SUSHMA SWARAJ Then .lever a s h  

701 Interim report 

SHRI C M IGRAHIM Interlm report does ?or 
serve any purpose It would have wanted my !ime 
also Therefore. Instead of presenting incomplete 
report I will present the complete one 

SHRl K P SlNGH CEO Mr Speaker, Sir i t  1s 
clear trom the hon M~nls ter 's  reply that he would rlc? 
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like to do anything by half measures and he would 
like the full thing. I recall that there was a commitment 
on this very floor of Parliament by the P.V. Narasimha 
Rao Government that the Government would bring a 
c o m p r e h e n s i v e  b r o a d c a s t i n g  law w h i c h  w o u l d  
inc lude  the Prasar  Bhara t i  and  the  Regu la to ry  
Authority and it was done as a consequence of the 
Supreme Court Judgement .  I would l ike to know 
whether the Prasar Bharati amendment is going on, 
whether  it w i l l  form par t  of the  comprehens ive  
broadcasting law and whether it will also incorporate 
the Supreme Court judgement and its observations 
regarding the Regulatory Authority. I would also like 
to know as to how long it will take for the Government 
to bring it before the Parliament so that we get the 
opportunity of discussing ~t here. 

S H R l  C M I B R A H I M  : S i r ,  I have  a l ready  
answered this question. i think the hon Member was 
not present here at that tlme But I am very happy to 
answer rt a g a i n .  Def in i te ly  w e  want  to  b r ~ n g  a 
comprehensive Bil l. We will keep all the aspects in 
view 

As far as the interim report 1s concerned, I agree 
that there are certain cases where we need the 
in ter~m report. But in this case. 11 I take the mterim 
report I cannot d o  any th~ng .  So,  I did not demand for 
the interim report. I asked them to grve a full and 
Imal report. They have extended the tlme till the 31st 
July and once the report comes,  as I told earlier 
a l s o ,  we will ~ n v o l v e  s p e c ~ a l l y  a l l  t h e  fo rmer  
In fo rmat ion  a n d  B r o a d c a s t i n g  Ministers i n  the  
d~scussions.  I will have lndiwdual d l scuss~on  with 
them and also wlth all the polltlcal partles We will 
upho ld  the Government ' s  p rogramme also The 
p r e v i o u s  G o v e r n m e n t  a lso  had  m a d e  th ls  
commltment We know it That is why I made it clear 
that this Prasar  B h a r a t ~  Bi l l  shou ld  be passed  
unanimously. 

SHSI K P SlNGH DEQ Sir, the commltment was 
tha! the Prasar Bharat~ and the Regulatory Author~ty 
will be components will be part and parcel of the 
cornprehenslve broadcastlng law Is this Government 
separate ly  ge t t lng  t h e  Prasar  B h a r a t l  t h e  
comprenenslve broadcast~ng law and the Regulatory 
Autbor~!y or will they all be part of the comprehensive 
brsadcasting law? 

ME SPEAKER I think what the Mmister has 
sa l t  1s :hat he has not taken any flnal vlew He IS 

collectlr,g all the Inputs 

SHF? K P SINGH GEC Sir he is answering on 
tne Interim report of the Expe!t Somm~ttee That was 
no: my  quest lon The cr,mmttrnent was tha l  the 
comprehensive r,roadcas:ing law wouid ~ncorporate 
Ihe Supfeme Sour! Judgemenr and the observations. 
the P,egliialory Authoriry and ths Prasar Bharat~ What 
IS  the  p resen t  s ta te  of the c o m p r e h e n s i v e  
brcadcast lng law? I wan! t~ Know whether 11 w111 
Incorporate all these thmgs or whelher thuse thlngs 
are comlng separately 

SHRl C.M. IBRAHIM : Sir, again and again I am 
saying that after getting the report of the Commlttee, 
if we are thinking of a comprehensive Bil l. 

[Translation] 

I would see as to how it can be incorporated. I 
would consider al l  the suggest ions given by you  
prior to presenting the report to the Parliament. 

[English] 

SHRl SONTOSH MOHAN DEV : Mr. Speaker, Sir. 
is the Minister aware of the fact that there are six 
former In format ion and  Broadcas t ing  M in is te rs ,  
including you, present in the House? 

MR. SPEAKER : All of then will be given equal 
opportunity. 

[Translation] 

C o n r t i t u t l o n  of Separate B o d i e r  

t 

' 2 5 .  DR MAHADEEPAK SlNGH SHAKYA 
PROF. PREM SlNGH CHANDUMAJRA 

Wil l  the Minister of WELFARE b e  p leased 
state 

(a )  whether several committees constituted 
the Governmerit dur ing the prev ious years have  
recommended to constitute separate bodies for Local 
Self-Government in  the tribal d o m ~ n a t e d  areas for 
the welfare of the trlbes, 

(b) if so, the progress made In the ~mp lementa t~on  
of the above recommendat~ons, and 

(c)  the tlme by whlch separate bodms are likely 
to be const~tuted for Local Self-Government In the 
tribal dominated areas? 

[English] 

THE MINISTER OF WELFARE (SHRl BALWANT 
SINGH RAMOOWALIA) ! a )  Department of Rural 
D e v e l o p m e n t  In M ~ n ~ s t r y  of R u r a l  A r e a s  a n d  
Employment  and  Min ls t ry  o f  U r b a n  A t l a ~ r s  and  
Employment had set up two separate Commltlees ot 
M Ps and Experts to make recommendat~ona on  the 
salient f e a t u r e s  o f  t h e  law f o r  extending the  
provisions of Cons t~ tu t ion  (73rd Amendment)  Act.  
1992 a n d  ( 7 4 t h  A m e n d m e n t )  Ac t ,  1 9 9 2  l o  I h e  
Scheduled Areas whlch are pre-dommantly mhablted 
by the Scheduled Tribes 

(b)  and fc j  Both the Committees have subm~l ted  
the11 r e p o r t s  t o  t h e  G o v e r n m e n !  o l  l n d ~ a  The  
Depar tment  of R u r a l  A reas  a n d  e m p l o y m e n l  1s 
actively processing the matter In consu l ta t~on  wi lh 
c o n c e r n e d  A d m i n ~ s t r a t i v e  M ~ n i s t r i c r s  a n d  S ta re  
Governments for ~mplement ing the recommendr t~ons  
contained In a ioresald reports M ~ n i s t r y  of Urban 


